3817 Written Answers
t{THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND

SHIPPING (SHRI BHAKT DARSHAN) : (a)
and (b). Yes, Sir. In January 1967, the
Government of India invited schemes from
State Governments and Administrations of
Union Territories for being financed from the
Central Road Fund, against an estimated
revenue of Rs. 22 crores. Most of the State
Governments have forwarded their proposals,
which cover the construction or improvement
of roads, bridges, causeways and other cross
drainage works. Some of the schemes have
heen approved and others are under
consideration. A statement is laid on the Table
of the Sabha, which shows the amounts
allotted to various State Governments and
Administrations of Union Territories from the
Central Road Fund during 1966-67, 1967-68
and 1968-69.

(c) Yes, Sir.

STATEMENT

Allotments  made/proposed to  State
Governments/Local Administrations from the
Central Road Fund.

(In lakhs of rupees)

Allotment made Allotment
d Lll‘l’l'l_l{ prop sed

State

1966-67 1967-68 1968-69

Andhra Pradesh . 11-515 2774  30-00
Assam . 4413 10+79  13-00
Bihar 1000  10-00  12-00
Gujarat . . 51-34  10-20  25-00
Jammn & Kashmir 200 2+00 400
Kerala . . 52-19 18-65 20-00
Madhya Pradesh  33+137  40-00  50-80
Madras a5-00 23-32 2700
Maharashtra 55+28  38-00  36-00
Mysore i6+51 2800 40+ 00
Orissa a9-00 9+70 1+50
Punjab . 16-073  11-40  13-40
Rajasthan . 30-08  19-00 2500
Uttar Pradesh 7677  35-00  40-00
West Bengal il=21 4900 46+07
Haryana £75  11+00  10-00
Delhi . 24-32 14-985  25-00
Himachal Pradesh 350 3-50 4400
Manipur 0673 1+50 1+30
Tripura 1642 1-20 080
ToTaL 508+92 364985 425+00]

#[ 1 English translation.

[21 AUG. 1968]

to Questions 3818

SUPREME COURT JUDGMENT ON SENIORITY
OF IPS OFFICERS

1124.  PROF. SAIYID NURUL.
HASAN Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Governmenf.3 attention was
drawn to the judgment given by the Supreme
Court in an appeal filed by an IPS officer of
Uttar Pradesh that the Government of India
were not justified in not taking into account
the period during which an officer had offi-
ciated continuously in the 'senior scale prior to
May, 1951, in determining the year of
allotment, and directed that seniority may be
fixed in accordance with the approved
seniority rules:

(b) whether the said decision of the
Supreme Court is being followed in
determining the seniority of IPS/IAS officers
whose cases attract the principles laid down
by the decision; and

(c) if not, the reasons thet ef or?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes. Sir.

(b) and (c). The year of allotment of the IPS
officer, who filed the appeal in the Supreme
Court, has since been revised in accordance
with the judgement of the Court. Suitable
necessary action is being taken in respect of
o.her officers also after consulting the State
Governments concerned.

FOREIGN  SCHOLARSHIPS  FOR  INDIAN
STUDENTS

1125. PROF. SAIYID NURUL

HASAN Will the Minister of EDU

CATION be pleased to state :

(a) the names of the foreign Governments
or Agencies which award scholarships to
Indian nationals for higher studies abroad,

(b) what is the number of scholarships
offered by each Government or Agency and
the fields of study for which the scholarships
are awarded; and



